a8j .

(a) whether Government of India
is trying 1o reach an out-ol-court
settlement with the American multi-
nationals, the Pfizer Incorporates,
American Cynamid, ang three others
in an anti-trust casp pending in a
Washington Court for alleged over-
pricing of certain antibiotics by the
companies; and

(b) if so, how much damageg were
claimeq and on what amount the
settlement is being made?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Government of India hag settled out-
of-court with M/s. Pfizer, Inc, Ameri-
can Cynamig Company, Bristol-Myers
Company, Olin Corporation, th Up-
john Company Squibb Inc, and ER.
Squibb and Sons, Inc. in the Anh-
Trust Case pending in the U.S. Courls
for alleged over pricing of tetrac:line
group of drugs.

(h) Based on economic modei a
total amount of 38.315 million U.S.
dol'ars was claimed. This was, how-
ever, subject to refinements based on
further information Out of the
seitlement amount of 2 million U.S.
Dollare for the Government of India,
Republic of Philippines ang the Gov-
ernment of Columbia, together the
Government, of India®s share is 0.9
million U.S. Dollars.

Ban on strike in P and T Department

1400. SHR1 UTTAMBHAIL H,
PATEL: Wil] the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether he hae threateneg to
invoke ordinancy, in Post ang Tele-
graph Department banning strikes if
any Union of the Postg and Telegraphg
department employees gave a call Yor
strike during his recent press con-
ference addressed at Delhi by him;

(b) if so, the details of the said
presg conference;

(e) the reasons for the said an-
nouncement by the Minister;
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(d) steps taken by the wvarious
Departments and the Government to
fulfii the demands of the employees
and their unions, federations and
associations; and

(e) what precautionary measures
Government have taken and are likely
to be taken to avert the strike in case
strike occurs?

THE MINISTER OF STATE IN.
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
to (c). A Press Conference was com-
vened on 1-8-81 at New Delhi where
promulgation of the Maintenance of
E<sential Services Ordinanc, was
defended. The P & T Employees had
conducteq a ‘Strike Ballot’ during the
last week of July, 1981 for which
there was no justification. They
were, therefore, warned against going
on strike.

(d) and (e). There is a well knit
machinery for redressa] o¢ grievances
of employees in the P & T Depart-
ment. Besides th= interviews granted
at the Central, Circle and Divisional
levelg to the representatives of the
Staff Unions where their demands are
diseussed and appropriate decisions
taken, the Departmenta] Council
(Joint Con<ultative Machinery) at the
Central and Regiona] levels have been

anq meetings he'd
The Department is, how-
ever, taking a'l precautionary mea-
sureg to meet the situation in the
event of, if at all, strike threat mate-

rialises.

regularly

12 hrs.
RE QUESTIONS OF PRIVILEGE

staft ™ g (fger)
RETET TRIT, AT WA FT IH §
a7 1980 ¥ #Egq wywa = RDE m
AR IR FTTTE IT 5 0F
T8 ¥ T aan ¥ TR 9T [@T FAr
Tifgd a1, Afwa =¥ aw v dvaf
FIRY T F fO A ugA *
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qEe T Al THT AT | F WITH AT
q wdy ngeu R, ...

WS WEIea : ar AR e wowa
Ofad, § @ o

S HAY T anTh o weae o, L L.

WEYW HEY W T Ak gy i,
wa d oy )

ot WA TR AOTFY 2 W@ A a| w1
FET WTAA ¥ F we & QW 1T AT
|IgAr §—-Hr AT AW A § 7
ot feid o 1980 FwE AL ...

WRIW WY 0§ W AT |

N AAIUR QY : wEE AE 2y,
# AT ¥ gy & 42 ami FWrE
wfag qg X ward an g9 g, S8
fe1Z g fyen Far & 4T 30 T A-A
& qee o W A v W, ..

MR. SPEAKER: [ will look into it.

ol gCE WY © 8 HEIT TgN 9g
fedie qw o or g9 &

MR. SPEAKER: I have told you
that. I will look into the matter,

coo. (STEEANE L

wee WEEa AT A &\ O
®E
Nothing is going on record which is
said without my permission.

(Interruptions) *

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, first of
all, I want your protection on one
matter. The Times of Indic has a
news-ifem today, “Swamy in fraud
ease’”. I am not involved in that...
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MR. SPEAKER: You can bring out
something in a motion, if you want

DR. SUBRAMANIAM SWAMY: It
is a question of protecting my
honou:...

MR. SPEAKER: You can give a pri-
vilege motion,

DR. SUBRAMANIAM SWAMY: I
am not that “Swamy”,

There must be a ruling that when
Members of Parliament are named
“Swamy”, no other person should be
called a Swamy.

Now, I wanted to draw your atten-
tion to the breach of privilege motion
I gave you. I want to make a sugges-
tion to you. This is a very important
matter., I am very happy that you
are taking it up. Why don’t you ask
whichever Members of the House
want to give you opinion on whether
this constitutes a breach of privilege

. or not, because we are treading on

new ground.

MR. SPEAKER: It is my concern.

DR. SUBRAMANIAM SWAMY: I
am not interested in my mail being
intercepted. My parliamentary work
is being interrupted. I do not mind...

MR. SPEAKER: [ am looking into
it very seriously.

DR. SUBRAMANIAM SWAMY:
Will you ask the House to give you
suggestions?

MR. SPEAKER: No, no. I will
look into it. I am always open to

suggestions, |

ot gt gATT Wnene (fisva) ¢
QWY AR, vy Huw uran ¥ e
%1 gt 9T AW 7 AW F ark ¥ wyr
mar g ..

*Not recorded.
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e wEw c AN wvm & fe §
mfmmﬁ nm:‘mtr Lol
®E?

I have said, I will look into it. What
more do you want? Nothing is going
on record without my permission.

(Interruptions) **

Mr, Tewary, what do you want to
say?

PROF. K. K. TEWARY (Buxar):
Yesterday, I had raised a very impor-
tant issue...

MR. SPEAKER: That was under
my consideration. After full consi-
deration, I have not allowed it.

PROF. K. K TEWARY: Please al-
low me to make a submission. .

MR. SPEAKER: I have not allowed
it. My ruling is not to be subjected
to any criticism. Nothing is going on
record except with my permission.

(Interruptions)

SHR1 RATANSINH RAJDA
(Bombay South): On the question of
interception of mail of the Members
of Parliament, I am giving a sugges-
tion, Yesterday, you assured us that
you are seized of the matter... (In-
terruptions)

MR. SPEAKER: I have said that. I
am looking into it. No suggestions.
Papers to be laid.

SHRI RATANSINH RAJDA: Pen-
ding your final decision, would you
kindly ask the Home Minister not to
continue this interception which en-
croaches upon the functioning of the
MPS.

MR. SPEAKER: Suggestion noted.

SHRI RATANSINH RAJDA: Pen-
ding a final decigion, let them not
continue it.

BRADRA 3, 1903 (SAKA)

Papers Laid 290
MR. SPEAKER: Nothing doing.

1205 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND REVIEW OF PREsSS
Councin oF InpiA, New Drimr For 1980

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): I beg to lay on
the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Press Council of India, New Delhi,
for the year 1980 together with
Audited Accounts, under gection 20
of the Press Council Act, 1978.

(2) A statement (Hindi and Eng-
lish versions) regarding review by
the Government on the working of
the Press Council of India, New
Delhi, for the year 1980.

ANNUAL REPORT OF PETROFILS COOPE-
RATIVE LTD., BARODA FOR 1879-80

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg 'to lay
on the Table a copy of the Annual
Report (Hindi and English versions)
of the Petrofils Cooperative Limited,
Baroda, for the year 1879-80 along
with Audited accounts,

NOTIFICATIONS UNDER COMPANTES ACT,
1956 ano MRTP AcT, 1969

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg to
lay on the Table:—

(1) A copy of Notification No.
G.S.R. #448(E) (Hindi and English
versions) published in Gazette of
India dated the 23rd July, 1981
making certain amendment to Noti-
fication No. G.S.R. 50(E) dated the
1st February, 1977 raising the limit

**No¢ recorded.
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